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THE HIGH COURT OF JUDICATURE AT BOMBAY
ORIGINAL SIDE

DRAFT NOTIFICATION

No. G/Amend/1395/2024.—In exercise of the powers conferred under Article 229 of the
constitution of India, the Honourable the Chief Justice and Hon’ble Judges of Bombay High Court
are pleased to direct that following amendments shall be made in the powers of Rule 7 of the Bombay
High Court Original Side Service Rules, 2002 :

In the proviso of Rule 7 of the Bombay High Court Original Side Service Rules, 2002 :—
“after “Provided he/she has worked”, the words “on” to be added by deleting the word “in”

after “any of the above”, the words “posts mentioned at Sr. Nos. (i) to (iv)” to be added
by deleting the word “capacity”

after “for a minimum period of two years”, the words “and on the post mentioned at Sr.
No. (v), for a minimum period of five years” to be added.”

HIGH COURT OF JUDICATURE AT BOMBAY, R. N. JOSHI,
Date 14th October 2024. Registrar General.
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